IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD B
AT HYDERABZD

0.A.No,738/96 Date of Order:

BETWEEN ¢

Syed Sulaiman .+ Applicant,

AND

1, The Executive Engineer,. Hyderabad
4-5-364, Nirman Bhavan,
Sultan Bazar, Hyderabad,

2. The Superinténding Engineer,
Hyderabad Central C,P.,W.D., S
Nirman Bhavan, Sultan Bazar,
Hyderabad,

3. The Secregary to the. Governmént
of mdia‘ Dept. of C..P.N.D."
New Delhi, VAl

s,

[

F
,

.« Respond ents

Cd¢unsel for the A{;p';icant,. g oo Mr,K,Venkat]

Counsel for the Respondents .. Mr,V.Rajesw
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HON'BLE SHRI R, RANGARAJAY : MEMBER (ADIN.)

oy

JUDGEMENT

X Oral érder as per Hon'ble Shri R,Rangarajan, Membe

Heard Mrx, K.Venkateswara Rao, learned counsel

applicant and Mr,V.Rajeswara Rao, leamed standing C

o

for the respondents.,

ENCH

19,9, 96

eswara Rao

ara Rao

r (Admn,) X

for the

bunsel

2. " The applicant was appointed as Chowkiéar under R-1 on

98.6,59, It is stated that when he joined in June 1§
given a declaratioﬂ stating that he.was bornlin the
But the exact date and month of his birth was not kn
he was asked by a letter No, 14/44-NCD/16650~84, dt.
(A-2) to indicate the exact date of birth to be rec

the service book, He had given a certificate issued

59, he hagl
year 1936,
own, Hence
13.10.66
orded in

by a

)%



R

_He was informed that he will attain the age of super

. date of birth as 12,4.37.

0.‘ 2 * 8

Doctor statirg that his date of birth is 12,4,37. He also

produced a sworngd declaration before the RDO, Hyderabad on

2,11,66 stating that his date of birth is 12,4,37 (A-4). The

applicant was ‘ififormed by the letter No,9(3)95/HCD1/957 dated

2.7.95 (A-7) that his date of birth cannot be changef from

1.7.36 to 12.4,37. The date 1,7,36 was entered in His S.R.

as per the provisions of Rule 79 of G,F.R, As in the initial _

deciaration he has given his year of birth as 1936 ahd the exact

date and month was not given in the declaration at the time of

his joinin%)his date of birth was entered in the SR

in acceordance with the provisions of the rule refern

on 30,6,96 on the basis of the date of birth entered

S.R. as 1,7,36,

3. Aggrieved by the above he has filed this OA cl
the letter No,15(PF)95/HCD,I/1315, dated 23.11.95 (A

he was informed that he will superannuat%ﬂﬁon 3046,

< as 1,7,36
ed to above,
Annuation

in ¥ve Prcs

hallenging
.1) whereby

5 and for

a further direction t0 continue him in Service treatfing his

4, The main contention of the applicent in this

oA is that

he has given the certificate indicating his date of birth as

12.4,37 way back on 1,11,66 and 2,11,96 in terms of &9 and 10

-fm«M A
respectively and also obtained the acknowledgement[of having

received those documents, The respondents waited ti

Ll 2,7,95

to reject his case for change of date of birth, If they have

- R~

informedLbarlier he could have approach' he competent authority

for coﬁyebtion of his date of birth, As the case wa$ delayed

hr

in informing him in regard to the correction ofelre; date of ¥

birth by the respondents they cennot now retire him taking his

date of birth as 1,7,.,36,

b
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5. {74 Tae learned counsel for the respondents éubmi
O }

L} 3 LA

the date of birth as 1,7,36 was recorded in the S,.R,
applicant in terms of the rule leof GER g:é at the
his joining Service/ he has given a declaration indi
- his year of birth as 1936 without indicating the day

month, The documents submitted by him at)page-g&lo

LR
3

#
B A

ts that
of the
time of
cating
e and

of the OA

showing his date of birth as 12,4,37 are not sefuatsile and

Lot N,
cenee they cannot be relied upon. In view of the above the{.i. ..t:rd

applicant has not made out &ny case to grant the prd

6 The applicant will have a case to change the
birth if he had submitted irrefutable records to shqg
of birth as 12.4.37. If he had submitted an irrefud
documents the applicant cduld have granted the praye
the change of date of birth.
Sﬁée it is not for the Fribunal to take cognizance g
documents to grant him the relief prayed for by him
OA, This
1993 24 ATC 92 (Union of India vs, Harnamsingh),

PWMW Ll
7

received any reply from the respondents after submig
the documents to prove his date of birth way back in
approached this Tribumal at the fag end of his carri

Borrection of date of birth at the fag end of carrie

yer,

date of
w his date
ab le

r for

As the documents are not irrefutable

f such

in this

}.
in accordance with the judgement;iw Appex Court in

The applicant has also not epposed—his lhe hdd not

sion of
1966. He
er,

r can be

acéép ed ohly if the documents produced by him can ke relied

upon/ The above is also the ratic of the judgement

in abkove

referred judgement of the Appex Court, { LR AP

vieﬁbéf’wnat is stated above I find no merit

ChﬁhjL—————

{ R RANGAR A
Member (ad

Dated s 19th September, 1996
(Dictated in Open Court)
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Hence the OA is dismissed, Ao Al -
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Copy to:=

1. The Executive Engineer, Hyderabad Central Divisipn-I,
c.p.W.D. 4=5-364, Nirman Bhavan, Sultan Bazar, Hyd.

2., The Superintending Engineer, Hyderabad Central CleP«WeDs
Nirman Bhavan, Sultan Zabar, Hyd. :

'3, The Secretary to the Government of India, Dept. CPWD,
New Delhi.

4. One copy to Sri. K.Venkateswara Rao, advocate, CAT, Hyd.

5. One copy to sri. V.Rajeswara Rao, Addl. CGSC, CAT. Hyd.

6, One cépy to Library, CAT, Hyd.

7. One spare COpYs
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